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tlnicm ofitidta &; ()t . Repcndett 

Order dated. 21,0352012 

C oR AM 

1Lik 	1 Th1 Meinber(Admu.) 
& 

H kc I 

Heard. Mr. N .R ..Routrav. Ld. Counsel for the 

appJicant and Mr. S.K .Oiha. Ld. SLanthrg Counsel appearthg 

for the .Repiident4(ar.ways. on whom a copy of this O.A. 

has already heen served, 

2. 	The ease of the applicant is that (JA. No, 326)11, 

to grt of i 

Al upgradat:ion as well as for all consequential benefits, 

e.spondents vide Anne.x ure-A13 dated. 29.09.201 1 only 

: ited. .1 linancial upgradntion under M ACP. Limited piaver 

:, -eiltJaJ an ear sa1ary l)(..', Leave 
Commuted. Value of Pensin and 

10 
urh 	1tCTt 



Having hprd1d COITISeI or the paxh.es and 

having ]XVISCd. the materials ptaced on record., we are of the 

view that. since the applicant ha already been granted 1 

linanewi benefit wider (heM AC1 Schenie w. e. F. 01.09. 2008 

he is enhl.kd to the all other consequential benefits, 

4. 	As agreed to by the Ld. Counsel for the parties, 

we duect R pndeut No. 2 to consider the case of the 

applicant fir grani of all consequential benefits to the 

applicant and pass a rca ned order withm two months from 

the date of receipt of a copy of this order. 

With the above ohsewation and direction, the 

(IA. stands disposed of. 

cnd copy 14 this order, along with COPY ot the 

U.A.. to Respondent Nos. 2 and 4 by Speed Post at. the cost of 

the applicant .Ld. Counsel for the applicant undertakes to 

deposit the postal requisites by tomorrow, i.e 22.03.2012. 

l'rev copies o;1' this order he handed over to the 


